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DELHI LEGISLATIVE ASSEMBLY SEQRETARIAT

BULLETIN PART-II
(General information relating to legislative & other matters)
Monday, September 14, 1998/ Bhadrapad 23, 1920 (Baka)

No,422
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The following messdge addressed to the Hon'ble Speaker,
Delhi Vidhan Sabha was received from Deputy Comaissioner of Police,
Eest District, Delhi on 10,09,1998 i~

" I have the honour to inform you that
Shri Brahm Pal, MLA was detained ufs 65 of Delbi
Police Act on 02,09.98 at 4,26 P,M, for failing
to comply with the reasonable direction given by
local pelice during the demolition programme
fixed DDA authorities with the assistance
of local Police at Vagundhara Enclave and was
subsequently released on 02.09,98 at 5,05 P.M.*
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